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QUESTIONS

Questions entered in separate list t» be asked and ‘answers
given. '

PAPERS LiID ON TABLE OF Tili HOUSE

sShri burendﬁr Pal Ratawal, Minister f Socidal Welfare to
lay on the Table of the House the Th» Delhi Women Commission. Act
('No 8 of Delhi act) Rules mad : under Section 17. he 1994

»

Shri Jagdish Mukhi, Minister of Finance to lay on the Table
of the House papers as per attached "list.

t

SPECIAL MINTION

Matters to be raised by Members us given in separate list.

BILLS FOR CONSIDERGITION [ulD PaSSING

Snri Madan Lal Khurana, Calier Ministor to move T -

"that the Delihi Official Languaye Bill, 19235
be takKen into consideration."

LSO to move that the Bill e passed.

Dr. Harshwvardhan, Minister of Healthi and bLegislative
h;fdlcs Lo move -

"tnat tne Provincial Small Causce Courts
(Deliii Amendment) Liil, 19295 »e taken into
consideration."”

LSO to move that thé Bill be passe

BILLST BE INTROD'ICoD, COISIDEID D PabSil
Dr.—Harshvardhan, Minister of Healtn and Legislative
Hffairs to move for leave to introduce "The speaker

and Deputy Speakoer of the Legislative assembly of the
Mational Capital Territory of Delhi(Salaries and Allowances)
(qenendment) Bill, 1995,

ALSO to introduce the Bill.
LSO to move for consideration and che Bill be passed.
Dr. Harshvardhan, Minister of Jlealth and Legislative

affairs to move for lelve to incroduce *Thy Minister of
Govt. Of Natjonal Capital ”"Ler xrv.of Delhi(38alaries and

” h 1 Tierr clni ala es andg
Allowancaes) amendment) Sill, 19953 hits s ;
HALSO to introduce the Bill.

AL30 Lo move o considoecabion and tite Bill be passud,.



- T

Dr. Haishvardhan, Ministor of Health and Legislative ajifairs
Lo move for leave to introduce "Tris Manbers of the

inzybegislative assembly of tae National Capital Territory
of Delni (Salaries aMa allowances) (Junendment) Bill, 1995 .

i

LSO tc introduce the 5ill.
+4ALSO to move fer consideration anc. 3ill bHe passed.
CONSIDERATION OF REPORT

-Dr. Harsnvardhan, Ministor of dealen and Legislative
Affdirs to move that :-—

- "the report of Select Committe: on cne Delai
Prohinition of' smoking and Non-Smokors Health

Protection 3111, 1995 ke tagden into considecation,"! .
¥ L]
- " -
L8O to move that the 3ill as reported Ly the Select
Comnittee be passed,
MOTION 'NDER RULE 103 ;
Sh~* * am Bh&'l_j |
Shri Swaroop Chand Rajan |
Shri Mewa Ram .arya . o move the following
Shiri 0.P. Baphar f motion for discussion - -
Km. Purnima Scthi |

I

"that this House on 14.3,95 unanimously passed
4 resolution th:t Julicial Znquiries Coinmission
by constitutad under the Commission of inguiries ;
aCt, 1952 as per tne cecommens ticns of the ' "
S.R. Sharma Committes so taat +lis gdléy :
persons could e punished.

“he House desired that the House be informed
Of the reasons of non-implementation OFf the
aroresaid resolution and Zemanls that the said
resolution be implement.. ! fortiwith."

SHOmT"QgR“TIOQL3TSUU§§13§
Shri Muiesh Sharma :

Shri Jag Parvesn Chandra
Shri Deep Chand Bandhu :

Lo raise Short Duration Discussion on

utter neglect of Group luusine Sbelicties and
‘HMulti-storeyed Flais despice l2vy of Housc
Tax at enhanced rate and Gue to non-provision
Of nacessary civic amenitics o them.,

M

P 2idl. GUPSus
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AFERS 70 BE LAID 0¥ THE T..8LE OF T4E 10USE
i ' FROF. JAGDISH MUXII, UINISTER O
LIST OF RULES AMD RESUL G TONS 15503

Delhi Liquor Licence (Amendment ) Rulos,
1975~under section 58 of Pun jab Excise .ct.,

= Cl

Delhi Intoxicants Licence and S3ales
(Amendment) Rules, 1995 - u/s 53 of

~ Punjab Excise Act.

De1hi Intoxicants Licence and Sales
(Amendment) Rules, 1995- u/s 58 of
Punjab Excise act.

The Delhi Liguor Licence (Second
amendment) Rules, 1995- u/s 58 of
Pugab Excisz Act.,

The Delhi Intoxicant Licence and sales
(Jecend Amendment) Rules, 1995- w/s

8 B8 Punjak Excise Act.

Orders regarding excmptﬁon Crom payment
of Entertainment Tax to all Circus -u/s
6(3) of U.P. Ent. & Betting Tax act 1937

Orders regarding to exempt from liability
to the Entertainment Tax certaim
categories/classes of Films— u/s 6(3) c:
U.P. Ent. & Betting Tax act, 1937.

Delhi Entertainment Tax (Amendmant )
Rules, 1995~ Section 9 of H:Ps Ent: &
Betting Tax act, 1937.

Enhancement of Entertainment Tax @75%

,0f the payment of admission on Cabreg/

r’loor Damce -Section(l) of U.p. Ent. &
Bettling Tax wet, 1937.

gxemption to Magic Show from the liability
Of Entt. Tax - Section 6(3) of U.P. intt.
Tax & Betting Tax act, 1937.

Amendment in the Delhi zZxcise Powers and
Appeal Orders - 5.14 of Punjab Excise
.ict-

Delhi Fiscal Duty (amendment) order, 1995
/'3 31 of Punjab Excise act,

The Delhi Intoxicants Licence and Sales
\.imendment; Rules, 1924- u/s 53 of
bunjabh ZIxecigs Act.

Amendment in Delhi Lic uer Permit &
Pass (Amendment) Rules, 1995- uw/s

53 of Punjab Excise ,ict.

No. & Date of
issug

F.10(25)/93<pin(G)
dt. 29.4.95

Fe10(25)/93=Fin (G,
dt. 26.6,95

F.10(54}/Frin(G)
dt. 3.5.95

F.10(26)/93~Fin(G}
dt. 31.5.95

Fa10(25)/93/Fin(c)
dte 14.6.95

-

P10 (57)/95-rin(G)
dta 176,95

PelO(103)/92=Pin(a}
dts 3.1.95

F.12(18)/88~Fin (3}
(Jt- 31.5-9‘4

7.12(8)/95-pir )
At 23.6.95

Fe12(12)/95-prin(G)
dt. 28.6.95

[F.12(20)/95~Fin(Gg;
dt. 25.9.1995

#.10(3)/95~pin(G;
L“..o 19.4 -95

F.10(22)/90~Fin(G)
dt. 31.3.95
©.10(47 793-Fin(G)
dt. 16:5.94

.10 [54)/94-*1n e
fll’- 25.'].95

PN GorTA
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